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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

ApplicationNo ............. Q. 	.....................of 200 3 
. C Applicant (s).: : 	 Respondent (s).................... L?....!......................  

Advocate for App1icant(s)...(j!  ....... ...J.L*....... Advocate for Respondent(s).................................. 
4'Cl 

NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

-c-> 

Or.No.1 dated 9.1.2003 

Heard the learned cci.insel for the 

Applicant in presence of Shri R .0 .Rath, 

learned 3tanaing Cnsel(on whom a copy of 

this 0.. has been sezved) appearing for 

the Respondents. Since this 0 .A • is being 

disposed of at the stage of admiss ion, the 

defects pointed out by the Registry are 

hereby ignored and the Registry is directed 

to register the 0.i-t. and assign a Sl.No. 
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th3reon. 

in this Original ippiication unher 

Section 19 of the tteTwAct, 1985, the \ppl cant, 

has made a grievance that eren th.igh he is 

discharging the duties of a watchman since 

1997, he is being the salaries/wages of 

a 4a1asi. It is his case that he has made 

repeated representations to the authorities 

under Anneire-3 series dated 24.2.1999, 

20.8.2001 and 5.4.2002 and that since no heed 

has been paid to his griances as raised in 

those representations, he has approached this 

Tribunal for redressal of his grievances. 

It is the duties of the authorities 

to redress the griances of its employees, 

as the Applicant in this case, at the earliest 

dispatch; whh apparently iias not been done 

in the instant case. In the said premises, 

this O.A. is disposed of with direction to 

Respondents to consider the griernces of the 

Applicant as raised in his representations 

vide Anne<ure-3 series as well as raised in 

this 0 .A • and communicate their decis ion to 

the Applicant by the end of March/03. 

his O.A.  is disposed of accordingly 

at the admission stage. No costs, 

Send copies of this order to 

Respondents 1along with copies of this 0 . 

and free copies of this order be handed 

over to the learned ccxinsels of both sides. 

A copy of this order be also sent 

to the Deputy Chief Personnel Off icer(Con.) 

3 . .Railway, Chdhdrasekharpur, 13hubaneswar 

O.A. for compliance. 
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vocate for the Applicant undertakes to 

file an extra copy of the 0 .. for the above purpose, 

by 13.1.2003. / 
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